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STATE OF JHARKHAND & ORS.
...................... RESPONDENTS

Counter Affidavit on behalf of the respondent No. 9 to the Original

Application filed by the petitioner.

I, Md. Noorujjaman Shekh, son of Manjur Shekh, aged about 36 years,
by faith - Muslim, by occupation — Business, residing at Village and P.O.:
Rahaspur, District: Pakur, Jharkhand, Pin Code: 816107, do hereby solemnly

affirm and say as follows::
1. That I am one of the partners of the Stone Crusher unit namely M/S

N. J. P. Stone Works, i.e. respondent no. 9 herein and I am also well

acquainted with the facts and circumstances of the instant case. I am
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. A copy of the instant application along with the solemn or
01.07.2025 passed by the Hon’ble Tribunal (hereinafter referred as

the “said application”) was served upon me on .2?1/.6/.9_D.21.... I have

perused the said application and have understood the purported,

contents and/or tenor thereof.
and/or statements and/or

. Before dealing with the allegations
of the said application, I

averments made in the various paragraphs
say and submit that the said application contains

allegations and/or averments and/or statements carefully put in

incorrect

between the facts of the case only with the ulterior motive to mislead
this Hon’ble Tribunal. It is made clear herein that the allegations
and/or averments and/or statements which are not specifically dealt
with by me hereinafter are deemed to be set out hereafter and

traversed ad-seriatim. I reserve my right to make further submissions

on the issue at the time of hearing, if necessary.

. Before dealing with the various allegations and/or statements and/or

averments contained in the said application. I respectfully say and
submit that:

a) The unit of the respondent no. 9 has been operating for the
production of Stone Chips and Stone Dust. The unit has also a
Stone Mines for the production of Stone Boulders. There is no
such operation and/or functioning in the said unit wherefrom
the respondent no. 9 by reason of its activities could contribute

to any form of environmental damage.

10 NOV "R
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Certificate of Consent to Establish (CTE) W«d
Jharkhand State Pollution Control Board v1dc tho 'NO
JSPCB/HO/RNC/CTE-10203708/2021/179 datcd f29 06; 2021
and the same is valid till date. Photocopy of thc aforcqr_ud

d
Certificate of Consent to Establish (CTE) is annexed hereto an
marked as “Annexure R-1”.

Certificate of Consent to Operate (CTO) was issued by the

Jharkhand State Pollution Control Board vide Memo No.
JSPCB/HO/RNC/C’I‘O-22393070/2025/1736 dated
24.06.2025 and the same will be valid up to 30.06.2027.
Photocopy of the aforesaid Certificate of Consent to Operate

(CTO) is annexed hereto and marked asf‘Annexure R-2".
/

7 £ 5 .
Certificate  of (//En\uropment g(e‘arance "(EC) being EC
Identification No EC/&ﬁN/zr'&/?}m—?y de{{ced 2.1 / 22.19.
was issued by the~Member Secretary St”élte Level Environment
Impact Assessment Authority, Jharkhand for operation Stone
Mines in the name of the Respondent no. 9. Photocopy of the
aforesaid Certificate of Environment Clearance (EC) is annexed
hereto and marked as “Annexure R-3”. It is pertinent to
mention that the blasting time in the said Stone Mines is 12 pm

to 1 pm per day.

The Circle Officer, Hiranpur, by way of a Memo Being No. 635
dated 07.12.2021, had issued permission for establishing the
said Stone Crusher Unit in the plot of land being Plot Nos. 265
and 266 under Mouza: Siulidanga in the name of the
respondent no. 9 herein. Photocopy of the aforesaid letter dated

07.12.2021 is annexed hereto and marked as “Annexure R-4”.

10 Nov 2995
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d/ or grantmg

f) It is pertinent to mention that before 1ssumg
the aforesaid permission dated 07.12.2021, an m‘spectlon Wc’=1S
conducted by the office of the Circle Officer o Qi:lp- 2021 m
the said land in question and the following o

found from the Check Slip:

bservations were

1. The distance from the |300 Meters

nearest village

2. Mandir, Masjid and any | Not found

other religious place

3. Distance from the | 30 Kilometers

National Highway

4. Distance from the State | 04 Kilometers

Highway

5. Distance from the District | 66 Meters

Road
6. Distance from the | 22 Kilometers
Railway Track

7. Distance from the Village | Village road is in bad

Road condition

8. Distance from the Forest | Notified by the  Forest

Area Department

9. Distance from the Human | 300 Meters

Habitation

10. Distance form the | 500 Meters

10 Nov 2398



Dam and/or Reservoir WG

11. Distance from the | 500 Meters: ="
River
12. Distance from the | 500 Meters

Educational Institutions

P A e R S g W

3 13. Distance from the | 500 Meters
3 Hospitals
14. Distance from the |25 Kilometers

Interstate Line of Control

15. Distance from the | Not found
Monuments and/or
Archeological
Establishments

Photocopy of the aforesaid Check Slip dated 04.12.2021 is

annexed hereto and marked as “Annexure R-57.

g) The respondent no. 9 herein, by way of a Deed of Lease, is in
possession in the said land in question for operating the said

unit and the said Deed of Lease will be valid till 2029. The

respondent no. 9 craves leave to produce the aforesaid Lease

Deed before the Hon’ble Tribunal at the time of hearing, if

necessary.

h) The Divisional Forest Officer, by way of a Letter No. 490 dated
06.03.2021, had submitted a report in connection with the

distance of the unit of respondent no. 9 from notified forest,

0 Nov 93¢
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report, it was specifically stated that the unit of the respondent

no. 9 is outside the notified forest boundary and the distance
between the said unit and Reserved/ Protected Forest is more
than 250 meters. The said unit is not situated within a radius
of 10 km. from the National Park as well as Wild Life Sanctuary.
The said unit is also not situated in any Eco Sensitive Zone.
Moreover, the said unit is also not situated within a T
prohibited category of Eco Sensitive Zone area. Photocopy

aforesaid report dated 06.03.2021 is annexed hereto and

adius of
of the

marked as “Annexure R-6”.

i) The respondent no. 9 herein had obtained the Certificate of
Dealer Registration from the competent authority of the
Government of Jharkhand and the License was issued by the
Inspector of Factories, Factory Inspection Department,
Government of Jharkhand in the name of the respondent no. 9
herein. Photocopies of the aforesaid Certificate of Dealer

Registration and License are annexed hereto and collectively

marked as “Annexure R-77.

5. Now I proceed to deal with the various averments and/or statements

6.

made in various paragraphs of the said affidavit. The statements

and/or averments which are not specifically dealt with hereinafter are

deemed not to be admitted.

With regard to the statements made in paragraph nos. 1 to 5 of the
said application, I repeat and reiterate the statements made in various
paragraphs of the instant affidavit and any of the statements and/or

averments and/or allegation made therein which are not borne out

from the records and/or which are contrary thereto and/or

10 Nov 2995
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mconsistent therewith are deemed to be denied andst

seriatim, It is specifically denied that the village of the l'l[.)plig‘.ill‘nl. x_jsa ,.,-_/'/«

badly affected by the extreme air pollution and exhausting noise

crusher unit of the
9

pollution by operating the stone mining and stone
respondent no. 9 herein or that the unit of the respondent no.

herein has been operating by violating the terms and conditions of the

Certificate of Consent to Operate and the Certificate of Environment

Clerance or that the respondent no. 9 hercin has been generating
dust pollution in the local arca or that there is no boundary wall in

the said unit or that no green belt has been developed in the unit or

that the respondent no. 9 herein has been carrying uncovered and
illegal transposition of crushed materials or that the respondent no. o
is operating the said unit as well as Stone Mining for the period of 24
hours or that the said unit is discharging fugitive emission or that the
respondent no. 9 herein has never sprinkle water. It is stated that
there is no violation of the terms and conditions of the Certificate of
“Consent to Operate as well as the Certificate of Environmental
Clerance. Greenery has already been developed in terms of the
Certificate of Environmental Clerance. All internal roads have already
been completed and the said unit is surrounded by the Boundary
Wall. Sprinkling of water is done regularly in the internal road. One
number of continuous air monitoring station as per Environmental
Clearance Condition has been set up in the said unit and is in
operation. The said Stone Crusher Unit has been operating by the
respondent no. 9 herein from 10 AM to 6 PM. No fugitive emission or
dust has been generated by operating the said unit. In the Report of
the Circle Officer, Hirapur dated 04.12.2021, it was specifically stated
that there were no religious place, village, school and hospital nearby
to the land in question of the said unit. Photocopies of the Green Belt,

boundary wall, sprinkling of water, internal roads and air monitoring

10 Npy 2095
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. With regard to the statements made in paragraph nos. 6 to 10 of the

said application, I repeat and reiterate the statements made in variou

paragraphs of the instant affidavit and any of the statements and/or
averments and/or allegation made therein which are not borne out

from the records and/or which are contrary thercto and/or

inconsistent therewith are deemed to be denied and traversed In
f the said unit

seriatim. It is specifically denied that the distance O
st emitting

from the agricultural land is 50-100 meters or that the du
from the said unit directly affects the agricultural land of the vil

is stated that the respondent no. 9 is operating the Stone Mine and

lage. It

the said unit without contributing any kind of pollution in the locality

and no complaint was lodged by the local inhabitants against the said

unit in any manner whatsoever.

. With regard to the statements made in paragraph nos. 1 1 to 15 of the
said application, I repeat and reiterate the statements made in various
paragraphs of the instant affidavit and any of the statements and/or
averments and/or allegation made therein which are not borne out
from the records and/or which are contrary thereto and/or
inconsistent therewith are deemed to be denied and traversed in
seriatim. It is specifically denied that continuous blasting at a time in
day or night done by the respondent no. 9 herein. It is stated that
there is no suppression on the part of the respondent no. 9 herein at
the time of receiving permission from the competent authority. I
further specifically deny that ground water has been reduced by

operation of Stone Mines. I state that strict proof should be produced

10 Noy L0258
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, o yas heen stated B
9. Save and except matters of record and save what has been 121 4

i i e ontention
me hereinbefore | do not admit any statement, averment, comention,

s e ’ p ‘ . oo e 1f thiee g1 S0
submission as made/raised in the said application 4% if the 8410
expressly denied by me in scriatim snd specifically traver sedd,

; ¢ 564 y 5 of the

10. That the statements contained in paragraph pos. 1 to 2 of
i i : heae coritained 1o
foregoing affidavit are truc to my knowledge and those containg i

. . . " oL " 5 £ f
paragraph nos. 4 and 6 arc information derived from the records of
1 M 3 6 . - £

the case and the rests are my humble submissions before the Hon'bl

Tribunal.
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Ref No.: JSPCB/HO/RNC/CTE-10203708/2021/179
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI §3400%
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Dated : 2021-06-29

Consent to Establish (CTE) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1.

Reference: Application (s) No.- 10203708 / dated : 07/04/2021 of M/SNJ P STONE WORKS (STONE
CRUSHER), MD NOORUJJAMAN SHEKH AND PARTNERS for consent under section 251726 of the
Water (Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air ( Prevention &
Control of Pollution) Act, 1981

Documents Relied Upon:

(a) The content of check list dated 17.03.2021 (inspection report) of Regional Officer, Regional Office
Cum-Laboratory, J.S.P.C. Board, Dumka.

(b) The content of Distance Certificate issued by DFO, Pakur Forest Division vide letter No 490 dated
06/03/2021 stating that the distance of project location from reserved forest / protected forest is more than
250m and the project location does not come under no mining zone.

(c) The Content of Distance Certificate issued by DFO, Wildlife Division Hazaribagh vide leﬁqr No 673
dated 01/04/2021 stating that there is no any National Park, Wildlife Sanctuary, ESZ located within 10 km
distance from project location and the proposed project does not come under prohibited category of ESZ.

(d) The content of as a raw material the unit has uploaded self declaration to procure Raw material from
valid Stone Mines.

(¢) The content of affidavit for Land Rent Agreement dated 26/03/2021 & 07/04 2021 valid upto
25/02/2026 & 06/03/2026.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to establish the project in
Mauza- STULIDANGA NO-67, P S -HIRANPUR, District-PAKUR as follows:

Project Site-Area Investment Product & Capacity Period of CTE

(Rs)/ Year

Plot Nos. Area

Before Mauza — 07 Rs. 150 product — Stone Chips Date of Issue to
Expansion Siulidanga No- Bigha Lakhs & Stone Dust of six months

67, J.B. No. — 00 capacity — 9,000
03; Plot Nos. — Katha CFT/Day & 1,000
265 & 266 06 Dhur CFT/Day
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(A) Specific Conditions:

%

I. That, the occupicr shall inst

: : all fixed type water sprinklers to cover all dusty places in the premises to
mpart water spraying inte

rittently and during loading, unloading of raw materials/products and wastes.

hat, the oceupier shall construct wind breaking wall of 10 . height & shall make internal roads pucca

wd shall maintain a good housckeeping by regular cleaning and wetting of the haul roads and the premises.

3. That, the occupier shall cover to crusher screen and conveyors with steel sheet or such other material

cover the free fall of stone chips and dusts with steel ring fitted rubber chute and shall cover the point from
all sides (except material exit side) by wind breaking wall of suitable height.

4. That, the occupier shall store all raw materials and products under shed and shall, as far as practicable, do

their processing and transfer under foolproof cover (s) and shall install dust catchers over uncovered spaces
of processing and transfers.

5. That, the occupicr shall obtain raw material from valid source,

6. That, the occupier shall maintain register for receipt of raw material, production and dispatch and submit
return to the Board.

7. That, the occupier shall harvest rain water and recharge it to the ground or by scientific method as
approved by Central Ground Water Board and State Ground Water Directorate.

8. That, the occupier shall construct boundary wall along the periphery of minimum 10’ height.

9. That, the occupier shall submit the ambient air quality monitoring report and noise level monitoring report
before and after commissioning of the plant.

10. That, the occupier shall submit photographs to establish the compliance of the aforesaid conditions at the
time of submission of CTO application.

(B) General Conditions :

(1) That, the occupicr shall construct pucca (i) minimum ten feet high boundary wall and (ii) approach
road and internal roads and shall keep the premises neat and clean and tidy.

(2) That, the occupicr shall install comprehensive enclosure (s) to cover the places of unloading of raw
materials, the equipments of their processing & transferring, the places of loading of products, by
products and wastes for prevention of fugitive emission and shall install such automatic inbuilt
system(s) that in housc dust/ gases collect(s) and undergo (cs) cleaning and clean air gocs out.

(3) That, the occupier shall install such automatic inbuilt system(s) that process flue gas(es) / process

gas(es) and undergo(es) cleaning and clean air go(es) out through the chimney(s), having height(s) as
per Central Pollution Control Board norm.
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Sel(s) of the standard as laid in the Environment (protection)

m) within acoustic enclosure (s) and shall keep the height(s) of
ution Control Board norm .

() That, the occupicer shall t ¢

. shall have D
l‘{}llc.\. l‘)8() and shall install it (the 5
exhaust pipe(s) as per Central Poll

Sx?\)dr! llnt" t‘tlc occupier shall impart treatment as per Central Pollution Control Board text to wastewater
g T KECP process effluent in close-circuit and effluent from other sources in conformity with the
standard (s).

(6) tlhm. the occupicr shall install Central Ground Water Board/ State Ground Water Dircctorate
approved system of rain water harvesting-cum-ground water recharge.

(7) That, the occupier shall create new water body (ies) / remove deposit(s) of existing water body(ies)
and ncarby strcam(s) and pond(s) and shall maintain the wholesomeness of water.

(8) That, the occupicr shall grow greenery in the periphery and other available spaces and shall
continue enhancing its plant density and biodiversity.

(9) That, this CTE is valid subjected to the validity of mining Leasce / Mining Plan / _[Zcofricndly /
Environmental Clearance, if applicable. In casc of no rencwal of Mining Leasc/Mining Plan, this
consent shall be treated as revoked automatically.

(10) That, this CTE is issucd from the environmental angle only and docs not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole

anfi co_mp‘k:w responsibility to comply with these conditions laid down in all other laws for the time
being in force, rests with the industry/ unit/ occupicr.

(11) That, this CTE shall not in any way, adverscly affect or jeopardize the Iegal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(12) That, the occupicr shall comply with all applicable provisions of the Watcr (Prevention & Control
of Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air

(Prevention & Control of Pollution) Act, 1981; and the Environment (Protcction) Act, 1986 and Rulces
there under.

That, this CTE shall not absolve the occupier from making compliance of other statutory

prescribed under any law or direction of courts or any other instrument for the time being in
force.

That, this CTE is being issued on the basis of information/ documents/ certificate submitted by
the unit. This CTE will be revoked if any of the information/ documents/ certificates/
undertaking given by the occupier is found false/fictitious/forged in future.

This order shall be valid subject to compliance of all other legal requirements applicable to the
unit.

The State Board reserves the right to revoke, withdraw or make any reasonable variation /
change / alteration in condition of this conscnt.

This is issued with the approval of the competent authority
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Rajiva Kumar Sinha)

RAJIVA Digitally signed Y, .tion Head, Dumka
RAJIVA KUMAR

Memo No. : ISPCni IORNC/CTE KU MAR SINHA
10203708/2021/179 i SINHA Date: 2021.06.29  Dated : 2021-06-29
22:14:37 +05'30'

Copy to s Shri Jc .

“iril\l\pur PO I' ~:(l)_h_n “""“‘d"“' P.mp., M/s N J P Stone Works (Stone Crusher), At- Siulidanga, Place:

of Mincs“ ("'“’v"‘ "““P‘"z District: Pakur/ Director of Industry, Government of Jharkhand, Ranchi/ Director
8, Government of Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories,

Ranchi/ D.F e ) )
chi/ D.F.0., Pakur/ D.M.O., Pakur / Regional Officer, Jharkhand State Pollution Control Board, Dumka

for informatio AT . .
ation 8‘" n('('u“‘""y action, RA.”VA Dignally signed by RAJIVA
KUMAR SINHA

KUMAR SINHA Saseoe #2712

(Rajiva Kumar Sinha)
Section Head, Dumka
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JHARKHAND STATE POLLUTION CONTROL BOARD

N )
" TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
2401 847/2400‘)79/2400 139

Telephone: 0651-2400850 (Fax)/ 2400851/2400852/

, ated : 2025-06-24
Ref No. ISPCB/HO/RNC/CTO-22393070/2025/1736 Dated : 2025-0

i d
Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 an

under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

s . . T 3 reyNT CRISHIER . ier Name
1. Application (s) dated 2025-06-02 of M/S N J P STONE WORKS (S'1 ONE CRUSHER), Occupier Name
MD NOORUIJAMAN SHEKH AND PARTNERS for consent under section 25 (1)(b)/25 (1) (¢)/26 éé»mn
Water (Prevention & Control of Pollution) Act, 1974 and under section 21( 1) of the Air (Prevention

Control of Pollution) Act,1981..

2. Documents Relied Upon:

(a) The content of Consent to Establish (CTE) Ref No.- JSPCB/HO/RNC/C’I'I;‘-I0203708/2021/l79,
dated- 29.06.2021 at Mauza — Siulidanga No. 67, J.B. No. 03; Plot Nos. 265 & 266, Area-07 Bigha 00
Katha 06 Dhur Investment Rs. 150.0 Lac for the production capacity of Stone Chips— 9,000 CFT/Day and
Stone Dust-1,000 CFT/Day of this office.

(b) The content of Consent-to-Opcrate granted vide Ref No- JSPCB/HO/RNC/CTO-193 24752/2024/1 195
Dated: 2024-07-26 production of Stone Chips— 9,000 CFT/Day, Stone Dust1,000 CFT/Day valid till
31/05/2025 of this oftice.

(¢) The content of Inspection Report (I/R), Ref No.1227 dated 24.05.2025 of R.O. Dumka.

(d) The content of Affidavit vide ref No 30 dated 12.03.2025 stating that the procurement of raw material
will be done from mines having valid CTO.

(¢) The content of notarized land agreement 3. Two notarized land agreement (i) Notarized Land Rent
Agreement bearing Sl. No. — 703 dated 15.04.2023 between Mose Tudu and other and MD Noorujjaman
Shekh J.B. No.: 03, Khesra No.: 58 in Mauza — SIULIDANGA NO-67, P S -HIRANPUR, District -
PAKUR over an arca of 02 Bigha valid for a period of 4 ycars 11 months

(i) Notarized Land Rent Agreement bearing SI. No. — 701 dated 15.04.2023 between Lakhan Tudu and
other and MD Noorujjaman Shekh J.B. No.: 03, Khesra No.: 57 in Mauza — SIULIDANGA NO-67,P S -
HIRANPUR, District -PAKUR over an area of 02 Bigha 07 Katha valid for a period of 4 years 11 months.

(iii) Notarized Land Rent Agreement bearing Sl. No. — 702 dated 15.04.2023 between Jetha Hansda and
other and MD Noorujjaman Shekh J.B. No.: 23, Khesra No.: 59 in Mauza — SIULIDANGA NO-67,P S -
HIRANPUR, District -PAKUR over an area of 02 Bigha 12 Katha 10 Dhur valid for a period of 4 years 11

months.

(iv)Notarized Land Rent Agreement bearing dated 06.05.2024 between Simon Tudu and other and MD
Noorujjaman Shekh J.B. No.: 03, Khesra No.: 265 in Mauza - SIULIDANGA NO-67, P S -HIRANPUR
District -PAKUR over an arca of 03 Bigha 02 Katha 06 Dhur valid for a pcriod of 4 ycars 11 months (pk;t
mentioned in CTE.)

(v) Notarized Land Rent Agreement bearing dated 03.05.2024 between Pradhan Tudu and other and MD
Npor_ujjaman Shekh J.B. No.: 03, Khesra No.: 266 in Mauza — SIULIDANGA NO-67, P S -HIRANPUR
District -PAKUR over an area of 03 Bigha 18 Katha 00 Dhur valid for a period of 4 years 11 months (plc;t
mentioned in CTE.) )
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R The consent i"}’al'il!l“‘d wnder section 25 /26 o the Water (Frevention & Control of Poltution) Act, 1974
il “'“‘ﬂ“l nection 21 otthe Air (Prevention & Control ol Pollution) Act, 1981 to operate the project in
Muniza -SIULIDANGA NO-67 1§ HIRANPUR , District -PAKUR , s follows:

O

Project Sie-Aven Investment Product & Capacity Period of CTO
(R+) for
I'lot Nos, Aren Date of issuc
To
Betore 3B, No. - 03 07 275 Lakhs Stone Chips- 9,000 30/06/2027
Expunsion Plot Nos, ~ 265 Bigha (Revised CFT/Day, Stone
& 260 (As per 00 Project Dust 1,000 CFT/Day
) Katha cost)
06 Dhur
(As per
CTE)
(A) Specific Conditions:

I. That, the occupier shall install dry fog mist type water sprinklers to suppress the fugitive dust emission
from crushers & plying of heavy vehicles.

2, That, the occupier shall construct and maintain pucca boundary wall of minimum ten feet height all
around the four sides.

3. That, the occupicr shall construct at least 10 feet high wind breaking wall.

4. That, the occupier shall install fixed type water sprinklers to cover all dusty place in the premises to
impart water spraying intermittently and during loading, unloading of raw materials/products and wastes.

5. That, the occupicr shall install scicntifically designed adequate number of sprinklers with requisite
hydraulic pressure and shall ensure that the sprinklers remain in operation during crushing period.

6. That the occupicr shall ascertain that conveyor belts be covered /enclosed to avoid fugitive emission,
without side-gaps, in enclosure and belts.

7. That, the occupicr shall cover screen and jaw crusher with steel sheet or such other material cover the free
fall of stone chips and dusts with steel ring fitted rubber chute.

8. That, the occupier shall make all road pucca and shall maintain good housekeeping by regular cleaning &
wetting of the premisces and dust pronce arcas.

9. That, the occupier shall obtain raw material only from valid source only and the occupier will be
responsible for that.

o ’ st ca B
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10, That, the occupier shatl store all raw materials and products under shed and shall as far as practicably do
their processing and transter under foolproot cover(s) and shall install dust eatehers over npeovered spaces
of processing and transters.

T S e by Bt 12 : : iy e s Bourd,
UL That, the oceupier shall maintain register for production and dispateh and submit retarm to the Boa !

», * 3 p Ao . e . » " . o ¥ . ey ‘v -' .c"
12, That, the oceupier shall submit photographs ot wind breaking wall, boundary wall and cover fo scre
and crusher at the time of submission of CTO application,

13. That, the proponent shall carry out transportation of stone boulders and stone chips in fully covered
transport vehicles and agreement with the transporters must be done to this eftect mentioning that the
transport order shall be terminated, if uncovered vehicles be found plying on the road.

g v A A " vite ' o ai 0t nt
14. That, the occupier shall install plant and machineries within comprehensive covers and dust contamnmen
cum suppression system for containment of dust from stone crusher.

15. That, the occupier shall not do crushing activities beyond the period of CTO unless and until the
occupier has (have) obtained Consent to operate from the Jharkhand State Pollution Control Board.

16. That, the occupier shall submit compliance report on Board's online Compliance Module before 120
days prior to expiry date of this CTO or every year as per Board's office order B-44, dated 11.07.2023.

17. That, the occupier shall submit applications tor renewal of consent under section 25/26 of the
Water(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control
of Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions.

18. That, the occupier shall submit compliance of this CTO conditions cvery year to the Board along with
the recent analysis reports of Ambient Air Quality and Noise Monitoring from JSPCRB lab portal and also
with the CTO renewal application 120 days prior to the expiry of this CTO successively.

19. That, the occupier shall submit ambient air quality and Noise level monitoring reports every year to the
Board.

20. That the occupier shall be liable for any discrepancy in the matter of land ,if ever arises.

21. The occupier shall install USEPA approved PM 10 analsyer and shall ensure uninterrupted ¢

onnectivity
to JSPCB scrver.

(B) General Conditions :

&) That, the occupier shall maintain the National Ambient Air Quality Standard given below:

o et st o ettt
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Concentration in Ambient Air

SN Pollutant Time Wcighted Industrial, Ecolpgica”y
Average Residential, Rural Sensitive Arca
and Other Area (notified by
Central Govt.)
(1) () (3) 4) &)
1. Sulphur Dioxide Annual 50 20
(S02), ng/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulatc Mattcr Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4. Particulatc Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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Chitsson quakity within the standard nnd the quantity, as {follows:

shall maintain the

N Patumeter Standard

e —
wreart e e

.1 800 ug/m3

F‘;Wu‘liculuh;; Matter

s e St

Uhat, tho aecupier shall keep process offluent in close-cireuit and the quality of effuent from ather
Sonrees i confonnity

with the standard () and the discharge quantity ns below:

SN Standard

Parameter

Phat, the occupler shall dispose of solid wastes as follows:

B

SN Waste Type

.

Maode of Disposal

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of min water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month,

That, the occupier shall grow and maintain greenery of'the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year,

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited 7 1ISO
9001:2008 and OHSAS 18001:2007 certificd laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no rene

wal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically,

That, this CTO is issued from the enviconmental angle only and docs not absolve the oc
other statutory obligations prescribed under any other l_a\w or any other instrume
and complete responsibility to comply with these conditions laid down in
being in force, rests with the industry/ unit/ occupier.

cupicr from
nt in force. The sole
all other laws for the time-

That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding | if any,
instituted in the past or that could be | instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

That, the occupier shall comply with all applicable provisions of the Water {Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977: the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

e At W A A S ARSIl et A S i e
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4. That, this CTO
hhigd arty Tam oi‘h(il‘il:' ;\c(:f absolve the occupier from making compliance of other statutory prescribed
ion of courts or any other instrument for the time being in force.
S. That, thi is being i
unit."lt"tl:liss g‘g s -tlllemg issued on the basis of information/ documents/ certificate submitted by L
by the oecup: will be revoked if any of the information/documcnts/ccrtiﬁcatcs/undcrtakmg given
cupier is found false/fictitious/forged in future.
6. The Order shall be valid subject to compliance of all other legal requirements applicable t0 o
1.

The State Board reserve the right to revoke, withdraw or make any reasonable variation / change/
alteration in conditions of this consent.

Digitally signed by Amyita

o . Mishra
This is issued with the approval of the Competent authority Amrita Mishral pww acsaaze 135212

+05'30
[Amrita Mishra}
Divisional Head, Dumka

Memo No. : JSPCB/HO/RNC/CTO- Dated : 2025-06-24
22393070/2025/1736

Copy to:  M/s N J P Stone Works (Stone Crusher), At-Siulidanga,Place: Hiranpur, P.O.: Hiranpur,
District: Pakur/Chief Inspector of Factories, Ranchi/ D.F.O., Pakur/ Director of Industry, Government of
Jharkhand, Ranchi/ Director of Mines, Government of Jharkhand, Ranchi/ Deputy Commissioner,

Pakur/D.M.O., Pakur / Regional Officer, Jharkhand State Pollution Control Board, D

umka for information
Digitaly signed by Amsita
& necessary action.

Amrita Mishragiesseassen
[Amrita Mishral]
Divisional Head, Dumka
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Sub: -
=tk l'lb" f nvmnme"m C,."‘"“a""c for the project "Siulidauga Stone Mine of M/S NJP Ston
3 i \orb at Plot l\o —731’ 7, 75, 76/p, 807303 at "mngc Smlxdanga, P.O +PS

“‘,%'z%t%
Rpgper

°Far, Dist P“k""’""‘“‘"d (Z&m)”(PmpusaxNo.srqumwsmfzowﬁ3; 2
= regardmg. . o 3
Ref: . Your apph\.allon no. Nilda!chS 102019 i 2% TR , ,

.s- el o s p ‘--"""A B 'a 3 s AN ney -

M/S NJP Stone Works at Plot No, ~13P,
Dist - Paknr -nlarl\hzmd.
This is a Stonie Mining Project »'vxth an area of2.53 Ha [Fior Mo, 736,74, 75, 7672, 80/303] The
latitude and longitide of the project site is 24°41'42.61°N To 24°41'36.44"N and 87°45'1460°E "~
To 87°45 6. 91 E. The nearest rax’lway stzmon is Tilbhltq Railway Station 9. 25 K East and nearest ey

N. P S
; 0 “\':)_)-\
g, 2..[;;%

: Zih The dct:uls of mmc capacxtyasperApproved Mmmg Plnnan: Al
qqmﬁ . ¢ Proved Mineable. Reserve : 779625 eum . ¢ " |

wiiT Ycar-wlsc pmducuon as pcrAppmved M mng Plan chort for f‘ ive years !s as follows ;

‘rmq v lnp‘,u»m ot " %

V‘Thc MW 'piOJwt cdst is Rs 32&3Lakh. a provision ofRs 730 wa, hias ¢
Env:ronmmt managcmcng_ and CERi is Rs. 3 6! Lakh.

sk a'r, RPra Ly
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fm:o Wildlife Hazaribagh vide
v 21 vide |
- Sanctuary. Bio-Divers; 'de letter no. 1446, 4
Y eTsity & Sanc " 98ted 26.07.19 centified that there | cyned
is not situated in any ESz. located withip | Okm frm;:;:cg site and, 50 de!d_hfc
) proposed project

The DFO, Pakur Divis
site.

ion vide Jetter no. 808

. date . : ;
proposed proleciihe d 18.07.19 certified that the distance of notified

and no National Park Jocated within 10km from project

er n ), 1 R
not recorded as “Jangle nm_”? 369/R, dated 20.07.19 has mentioned the plot o. of the project is

RS Kbatiyan & Register I1.

DMO. Pakurvide mem 2
i ono. 1776, .2 SaR-
15 6.25 Acre (2.53Ha) in the md;us 2?5?30 i:; 10.19 centified that altogether total mining in the arez

t

&

The project site : L ¥
prpject seis mentioned in District Survey Report {DSR) of Pakur District

W

AR

fOTegmmp £ é\ B Sppea: % by Suire * Level Expert Appraisal Committee (SEAC);'md recommended =

f in the Iigi?t ofn ;{m'~“b’,‘°‘1% %iea.-m‘cc in 7is meciing held on 04%, 05%, 06% & 07% November, 2019 -
on"ble NGT, Principal Berich, New Delhi 09,18 and MOEF & CC

[ OM dated 12.12.18. i mDelhl order dated 13.09.18 o .

State Level Environment Level Impact Assessment Authority (SEIAA), Jharkhand in its meeting
held on 08 November. 2019 discussed the project proposal along with recommendations made by
SEAC and decided to grant EC 10 the project. - _ '
Following the decision of SEIAA:as mentioned above. Environmental Clearance is hereby issued
to “Sinlidanga Stone Mine of:M/S NJP.Stone Works at Plot No. —73P; 74, 75, 76/P, 80/303 at
S Yillage :,Sinudangz.,P,Q.}.g.s - Hiranpur, Dist ~Pakur Faarkhand:(2.53 Ha)™ alongwith the”

)y

HSLM
om BIYer

o

Stone

P
foo

N

following conditions - |
A. Specific Conditions: ., = F i
1. This Environmental Clwtancz is-valid si.ibjcct to the fq}"}é'wing condition below —
That this project has- e

‘a. -Obtained all legal rights to operate at concerned place.
b. Complied with all existing concemned laws of the land and

c. Complicd with the decisions of SEIAA on the issue of Environmental Clearance till

date.
2. This EC letter is subject to Hon'ble NGT order dated : 13.09.2018 and MoEF & CC O.M.
g dated : 12.12.2018. S i e
@L{] = a. Providing for EIA, EMP and therefore public consultation for all areas from 5 to 25
oy @Fq GRiEaT Ha falling under category B-2 at par with category B-1 by SEIAA/SEAC as well as
qE3 for cluster situation wherever it is not provided.

b. Form-IM be made.more comprehensive for areas of 0 to 5 Ha by dispensing with

the requirement - for public consuliation to be evalusied by SEAC for

recommendation of grant of EC by SEIAA instead of DEIAA/DEAC.

If a cluster or an individual lease size exceeds 5 ha the EIA/EMP be made applicable

in the process of grant of prior Environmental Clearance.

d. EIA and /or EMP be prepared for the entire cluster in terms of recommendations 5
(supra) of the guidelines for the purpose of recommendations 6, 7 and 8 thereof.

¢. Revise the procedure to also incorporate procedure with respect to annual rate of

replenishment and time frame for replenishment after mining closure in an area.

i\ 2
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i f‘_ ghe MoEF & ¢ to Prepare guig

o0 vamage caygeq 1y e g e Suidel; i

o oo W mi : n of the cost of restiut: et

iy CRRP f"g‘?ﬁ‘e because of Hlleoal ac 8_‘\§1_th the Net present value of Ecological

3. No mining/aéﬁ\k‘““, EAKES DK _E_eal Or unscientific mining;’

7 obtaingye Ay shap g ey Mg

-+ . obtainj oo oao UC undertaken ‘

st tining wquis?‘e-l’nﬂrformw cleirn::-:hc fomt Iand or deemed forest without

This Environmengay ey e )

. ental C]ea ® T : . s
Court of India; Hon'bie lrl;‘:[: gjfra"tcf"s“blecl to final outcome of Hon'ble Supreme
ofLaw, if any, o may be app *h How'ble NG, Mok

licable to this o &"CC' anﬂliny other Court
- 5. Environment s project,

N oy st

le ot ge il’ Subject o obtaining prior clearance from forestry and
- UG clearance from standing committe¢ of NBWL, as may be

AL "any fauna oceurs / is found in the Project area or if

Jand or Wildlife habitat ie. core zone of clepbant/tiger reserve

" Nith In 10 km. of protected ares), * . ;;S

6. The pooros Sy e R
1€ project Dmponent,mny,apply simultancously for forest and NBWL clearance, inz
order to complete the form A |

Yoy : ficapiomin ) =4

v ot thedormalitics without undue delay, which 6ill process on thenrg} iu@
‘mp?cme ments, no, rights will vest in or acerue to them unless all clearance are 54 L
obtained, Rt o R o BT L A s

[

i _ 0%
1. ln all Stogm Mining projects, deperiding upon the air pollﬁtion estimates based upon fuel use &Z
1 opesations and activities of the respective projects; required monitoring station based air zp
quality monitoring shall be done in the influence area of the project with needed mitigation
conditions to ensure sustainable Stone mining as per guidelines; circulars and norms of
to e =~ MGEFCC. /. Hou'ble NGT. ar. a0y, other, directives, of regulatory:/ statutory bodies and

PP to take preventive steps to avoid flash ]

lash' flood condifions ari‘sing' from mining operations
and probable rin 'off’ in iainjséésdﬁ'coﬁdiﬁfshs. Ao g A R
The environmental clearance is subject to périod of lease of the mine by the Department of
Mines. Government of Jharkhand to PP and all other Statutory Conditions as imposed by

 various agencies/ District Authorities are complied with, . ... -

- Environmental clearance is subject t0 oblainihg 'clennmcc under the Wildlifc’(Protcction)

" Act, 1972 from the competent authority, as may be applicable o this project (in case any
endanpered fauna occurs/ s found in the Project area), No damage is to be done to the fauna

. -in gencral and endangered specles in particular, if found in ML area (as mentioned in various
schedules). In such case they should be given protection, capture alive with the help of the
subject expert and transfer them or handing over them to the concerned authorities,

, " . ..Conservation Plan, if applicable has to be adhered t0. -. e

LI L 10, The mining operations.shall. be restricted to. ground above water table and it should not -

B! - intersect the groundwater table. In case of working below the ground water table,

€ working below the : prior; -
- approval of the Ground, Water, Directorate, Government of Jharkhand / Central G

 Gov , round .+ °

" Water Board ‘shall be obtained. Benches height and slope. shall, be maintained as per =

- approved Mining Plan. The Mining Plan ha;mbcgotappm)'cd b}'_q.onccmed authoritiesas. . :

per IBM or equivalent agencies. Safety measures shall be adopted-in line with DGMS' = |
Guidelines, .. . . et aehsstsn SRR R e B

“11. PP shall maintain minimum distance from Reserved /- Protected
applicable guidelines.” .. - .

Forests.as stipulated in
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sve.sho above

S .
be ab ed/ div msha“ensumulaxno :
fOﬂSen’auon di Crted dye o any Mining n"’““a! Watercoyrse and/ or water resources shajj

! °P8rauons. Adequat fi
- Passing throyg, the m"" Ofthe firg, order 41 measures shall be taken for

. € Second order streams, if apy emanating

The top soj), if ) sha g i dunng the course of mining Operation,
ntation < fOF long, Tyeror2rll be storeg o | pnarked site(s) only and it should not be
Plantatjo, " 1€ topsoil shyy be used by Spreading on the Jand reclamation and

dump(s), Mo o . R S R ball
Continye until the Vegetat;, P(s) M°”"°’m8 and Mmanagemen of rehabilitated areas s
to v

and § mes SCIf-sustaining. Compl;; status shall be submitted
: tate Pollmion Control iand its pearest R ional Office on
SiX mo, nthly bagis. Ontrol Boarg, Ranchi and jts bearest Reg

: d 1 € mine work; ) e and minéfa] dump(s) to prevepic §
N Off of water gnq fmfgdh?mg'fﬁiﬁffnsgb;ﬁwn&rbym agricultural fields, and
water bodies, The water 54 collected should be urilizeq for watering the haul roads, e B
cevelopment erc, o Periodical report shall be seqt. The drains shall be regularly desil =% %
Particularjy afierthe monsoon and maintained properly. : £5% A
16. Dimension of e retaining wall az the toe of the OB benches within the mine to check rug;,;-
oif and sijtation shall be based on the rain fayt data,
17. Greenbet of approved widey shali be developed alt along the length of mine lmse area 2 ﬂ}
 haul roads, The Project proponent shall do adequate o ag least 50 bamboo gabion plantation
each year and maintain 1 for the ife of e mine along the transport r0ad and vacant S%’fi
preferably ajong the- periphery of mining Jease. Fast 'mvmg agq Iomjspecm wi
planted. d s e .

i Wﬁlﬂ' B . ¢
of Jharkhand / Central Ground i f
' ji ' i ired, obtai ¥ prior permission/NOC from the
G o s L S0 o
Wiy competent authoritics for ra
Sra WW the project. : : . . ‘
' inw: i shall be planned ang implemented ip Consultation
i ater harvesting measures :
21.31;:}1122: rgr::‘md Water Directorate, Goyernment of Jharkhang / Cqm-ax Ground Water
issi far Fepairing of transport rogd and
i ions shall be kept under contro] t.;y.regu " repair e '

= v;z;:rul;; :;r:;fty monitoring. Measures shall be taken for maintenance of \chfcls used in

re , 3

p * vehicles "g the mineral shaj) not
carried the covered trucks only and the vehijc ‘f‘fym :
be overlzztdflsihtmnspmmion of stone / san ide the mine lease areq shall be carried
out afier the sunset. //,d_nu!s .

S Rl
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out Pit prior 19 closs::;ggg statutory requirement shall be implemented around the nftned 3

o
30.A final mine closure Xa'n _UJ 2 ]
. > P along with co . £
shal . “1alo; orpus fund duly approved by Competent
1 be. Submitted to the Jha.:khand State Pollution Control Board, R)zmchi and to co; Ty
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34. Approved devices for dust suppression shalt be installed.

B. General conditions:

1. No change in mining tcchnm of working should be made without prior
ﬁgl W2 "approval of the Statutory authorities / Department of Mines, Government of Jharkhzg,d /
e ai?igm Jharkhand State Pollution Contro] Board: Ranchij during the EC periog, .
' 2. No change in the calendar plan including excavation, quantum of minera] and waste should
" be made. ' g
3. The Project proponent shall make all internal roads pucca as per.approved s ification of
Govt. of Jharkhand and shall maintain a good housekeeping by regular cléanirfx’;c and wetting
: ofﬂrehaul-roadsandthepremises. b gy SO
4. The Project propong'xit shall maintain register for production and’dis;patch and submit retﬁm
tothe Board. ! it ol 2o
5. The Project proponent shall not cut trees / carry out tree felling in leased out area without
the permission of competent authority. ' ‘ :

plug's / muffs.
&%

P i ettty
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- ~=ndify the 2boVE
=y~
!L’r (“'0, < 0 .
0 Conform gg;ﬁﬁ: 3s O o e mine) shoulg be property
shop filuems 194U O3} apg Brease Uap should be ingafied
: houlg be ided with ; C IeSpiratory devices and
adequate training ang information on safety arnd peatin
SUrveillance ™ Of the workers should be undertaxen
a ﬂt{a.mms e 10 e 0 dust ard take comective
TEPOrt 'shal] be ¢.r - i

Parate cnvironmcnlal Mangpe  Crinte s oigr s 1z .
. sment be qualified personnel
should pe St-up yng he contrey ofa/ Mmonitoring celf wity suitable g pets
Head of 1he Organization,

Senior Executive, who wily report directly to the

L

<
M. The fupgg earmark : ; 1
/ EMvironmental progesion measures should be kept in zc,/
i account gng should ne; be diverted for other purpose. Year wise expenditure show F‘;ﬁ:i}

oo 10 the Jharkhang g0 Pollution Control Board, Ranchi pp stll carry oG SHL™
fVItics as per Governmen; Gaidetires (%i0f progie / turnoves) or 22 keast Bs 1 ;e%‘?fg :-
whicheyer is higher, D~
12. The Jharkhang State .Pol

. ) ol e
ce of the stipulated conditions. The Froject ax.'ﬂ-a.cmxes sho=TT
extend full cooperation 10 the off]

Monitoring reports,

13- The proponent shall upioag 5 ¢
sectoral parameters indicatad fo-ziu:}m}ec: shail
14, Aoopyofmeclmmcelmershal!besentbyme

obsite-of the Company by the project

proponent. : ! e
nvironmental statement for each financial Yyear ending ;
g ' nT;!;d;ed to be submitted by the pmject.pmponm tothe Jharkhand State Pollution Cogtrol

W = of EC conditions and shall als to the concemed Regional Office of JSPCR by e-mait.

13. Concealing factual data or stibmission of false/fabricated dats and faf

ilare to comply
iti d in withdrawal of this clearance
i ke conditions mentioned above way result in with a
::;ha":zag:ciion under the provisions of Environment ) Act, 1986,

D 2 W

k Y X
lution Conwol Board, Ranchi directly or through its Regiggar T
monitor compliz,

-
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; ther competent Authority may alter modify the sbove
er condition in the intercst of Environment Protection.
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19. The SE1A4, g harkhand or apy
conditions or stipulate any furt

C. Other points:

1. The Authority . o
or to rcl:g,l:? u'fem}’“ the right to 2dd any new condition or modify the above conditions
satisfaction of A Clearance if conditions stipulated above are not implemented 10 the
2 he Ere uthom): or for that matter for any other Administrative rcason. '
) the P}',“’(‘i’°""’°".m!,f,c.."cwncq accorded shall be valid for the period of Jease of the ‘mmc; ~
=l oes not increase production ratc and alter lease area during the validity ©
nvironmental Clearance.

3. Incase of any deviation o i : .ubmitted to SEIAA.

r alteration in the’project proposed from those submi '

Jharkhand for cleamnce. a fresh reference should be made to SEIAA to asscss the adequacy
of the conditions imposed and to incorporate any new conditions if requirc

4. The above stipulations would be enforced among others under the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act 1981. the
Environment (Protection) Act, 1986, Hazardous and other Wastcs (Management 20

Transboundary Movemenit) Rules, 2016 and the Public Liability Insurance Act, 1991 aloﬁ

with their amendments and rules made there under and also any other orders passcd by

Hon’ble Supreme Court of India/ High Court of Jharkhand and any other Court of Law

relating to the subject matter.

5. Any Appeal against this Environmental Clearance shall lie with '
Tribunal, if preferred. within'a period of 30 days as prescribed under Section

R

National Green Tribunal Act. 2010. .

the National Green
16 of the

- o ¥
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Assessment Authorigy, Jharkhand.
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Annexure-I- Report Format

ThE

Distance from notified Forest, National park, Sanctuary & Eco Sensitive Zone

Name of Applicant: MS N J P STONE WORKS

Organization Name: MS N J P STONE WORKS ACK No.-SWSFST180120219610c

Email ID: njpstoneworks@gmail.com
Location of Proposed Land: SIULIDANGA

District: PAKUR
Name of the Circle: HIRANPUR

Contact: 9006761878

Latitude of Battery Point: - 24.695385 N
Longitude of Battery Point:- 87.7609983 E
Location of Battery Point: SIULIDANGA
Thana Name: HIRANPUR

Thana No: 67
Khata No: 03 Plot/Khesra: 265, 266
S.L Checkpoint Division Forest Office | Ranger Forest Office
1 Whether Distance of Project location from Reserved y Yes
Forest/Protected Forest is 250m ? i
2 Whether Project Location come under No Mining Zone? No No
3 | Does there any National Park located within 10 km from No No
project location?
a Does there any Wildlife Sanctuary located within 10 km N No
distance from project location? °
5 Does the're any FSZ available within 10 km distance No No
from project location?
6 Whether Proposed project comes under prohibited No No
category of ESZ (Yes or No)?

Note: (1) This report is based on the documents made available
by applicant. Responsibility of any discrepancy in report will lic
on the applicant. Further it is stated that the distance from the
forcst Land is based on the report of Range Officer, Hiranpur
(Letter No-75/Dt-25.02.2021) and also available maps and
current working plan in Division office.

(2) If the status land as per revenue records is Jungal Jhari, then
as per Honb’le Supreme Court’s Judgment passed in WP,
202/1995, it will attract provisions of Forest Conservation Act
1980 to carry out non-forestry activities. If in future the legal
status of adjoining land is changed from non-forest land to forest
land by a government order/ notification, fresh certificate will

have to be obtained.

(3) Currently Large Number of Crusher are already operating in
different parts of the District and thereby causing large scale air
and water pollution there should be an upper limit for the
number of quarrying and so crusher units to be permitted in the
district. Because of the operation of large scale Stone quarrying
and crushing operation causing a great hindrance in the
movement of wild animals in General and Elephants in
particular and that may led to increase in Man-Animal conflict.

Division- PAKUR FOREST DIVISION

SignatureQQ;\..%m.. 7

Divisional Forest Officer
Diviridnat ForesbBidasion
Pakur

QoL
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Certificate of Dealer Registration

FORM 'B'
[Rule-4 ]
Mineral Dealer Regn. No. J062319526 Year: 2021
1. Name of Dealer (in full) : MD. NOORUJJAMAN SHEKH PATNER OF N J P STONE WORKS
P.S.-
: N J P STONE WORKS,MOUZA-SIULIDANGA, PLOT NO.-265.266.AREA-2.319 ACARE.P.S.
2. Full Add ith Resi . E
Uscdessivath Rsidantial proat) HIRANPUR DIST-PAKUR.J.H 816107
3. Father's Name in full (in case of firm, give : N J P STONE WORKS
names and address of partners and
person holding powers of attorney to act
on behalf of the firm)
4. Profession of the dealer : BIGNESS
5. Speclfic place or places of business —————————}
(Processing / storing / Selling / Trading ) Si#. Application No Reference No fl..oca:ion 1 _;
8 T SLENC] |
u ‘NDA/195262108/1 NDA20705/2021 ;SIULIDANGA‘PAKUR —}
6. Specific purpose for which Registration is : —

granted SL# |APPLICATIONNO  |REFERENCENO [LOCATION |Specific Purpo; J‘
1 NDA/195262108/1 NDA20705/2021 SIULIDANGA PAKUR __ PROCESSING |

7. Name of mineral/ore covered under the =
license SH. Application No {Reference No
" NDAJ195262108/1 NDA20705/2021 STONE

| Mineral

8. Name and Address of persons/firms from :
whom the mineral/ore will be SI#. |Application No  |Application ref |Mineral |Consent Source

hased/, d
ket st 1 |NDA/195262108/1 |NDA20705/2021 |STONE |N J P STONE WORKS SELF MINES

9. Ifitis a case of reregistration/re- :
activation enter the number and date of ?‘ A i
grant of the original registration -

10. No. and date of application for this :  NDA/195262108/1 — 13 Dec 2021
Registration

11. Condition imposed by Licensing authority :

i. The Dealer shall abide by all terms and conditions of “The Jharkhand Minerals™ (Prevention of lllegal Mining. Transportation and
Storage) Rule-2017, and other guiding acts, rules and laws applicable for mineral dealer.

il. The Dealer shall have to procure minerals from valid and legal sources.
ill. The Dealer shall have to maintain proper accounts of procurement and sale of minerals with proof.

iv. The Dealer shall have to permit any authorized officer of the Department to enter in their premises for verification of minerals stack and
ing plant and also permit to take sample.

ficiation/:

/pre

h
batr

v. The Dealer shall abide by all the executive orders issued by the Department to maintain the conditions of these rules.
vi. No storage and processing of mineral to be carried out without a valid CTO and dealer will abide by all the terms and conditions of CTO.

vii. This license is belng issued based on self attested documents uploaded by the applicant with the application for registration. If at any
stage any document/information is found incorrect or wrong the license to be liable to be rejected and further penal actions will be taken

as per the rule.

27/112/2021
Date of grant
As it is a system generated document no need of signature



Application 1D - FCA23052000024

296

£
Gaverinent of Jharkhand
FACTORY INSPFCTION DEPARTMINT
{Depm tinent of Labou, Eiptoyiment, Tiatidpg & Skl Develapment]

LICENCE

Uit ke & Fo 1Y of the hark i Fac fivies Bde DRAT apsd Segfasts 6 1) fif the factonres Act 148

Licetce No FCA2335305017908

Name of the Factoy N J P STONE WORKS

' Lence valid up to It December 2025

t Full Address of Factory

la

Address J B MO 03 PLOY NO 268 ARD 280 ¢ Vi Nfe Lo aliaotk

HIRANPUR PAKUR

r"(‘%‘ Om{:& BIRIDANGA ol e Statin HIHHAMPUR
Bock HIRANPUR Dintrics PAKUR
State’ JHARKHANRD PIN Codi 6107

Name of Occupier  MD NOORUJJAMAN SHEKH
Type of crganising body PARTNERSHIP FIRM

i Maximum number of persons 1o be employed on any day 16 Fev Dotads. 48300 only /-

v Total instalted capacity (Not Exceeding) -
(8 ) In Hotse Power (Other than (b)] 200 H P

(b ) In case of Clectntity genetating,

Generating and Transforming Staton - DG SET 200 kW Tranutonme: 200 kW

INSPECTOR OF FACTORIES

SAHEBOANJ

fale:

1. Ttis beence vall expite on A1t December, 2026

2. Natute of Manutactuting proceas of the ieense . STONE CHIPS(THE BOULDERS WILL BE BROXEN INTO CHELLY AND SMALL SI2¢
WHICH WILL BE FED INTO THE CRUSHER. AFTCR CRUSHING THE STONE CHIPS WILL BE PRODUCED IN MANY SIZCS. IT WILL BE
SCREENED AND STONE DUST WILL ALSO ARISE FROM THL CRUSHER. IT 15 PROPOSED YO BUILT A SHED TO COVER THE SCREEMNG
SECTION.DUST WILL BE SEPARATED IN OTHER PLACES WHICH WILL BE ALSO SOLD FOR FILLING OF THE LOW LYING AREA AND
SMOOTH THE SURFACE OF THE NEWLY CONSTRUCTLD ROAD.)

4. This 1s & computer genatated cetificate. doss pol tegdite any seal

4. This centificate has bean generated on the bars of 1he lonmation given by e appheant and 15 vald for e putpose of this act ool
™ + 9 . L34 iy
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,qu6+mgg, Belpaharl
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VAKALATNAMA -

= P Noowsy—eLf

BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA/EZ

O.A.No. 103/2025/EZ

Mahendra Prakash Soren Plaintiff (s)
-Versus-

_State of Jharkhand & Ors. Defendant (s)

On behalf of M/S NJP Stone Works (Stone Crusher) (R-9)

Know all men by these presents that by Vakalatnama I/We

appoint the Advocates noted below or any of them my/our lawful
Advocate or Advocates for filing the Memorandum of appeal or petition in the

for entering Appearance

the same,

above matter for appearing in conducting and arguing
connection

for depositing or withdrawing any money in

therewith for moving the Court in any matter connected

therewith, for preparing the paper book in the case and for

putting in papers petitions etc. on my/our behalf for filing

taking back any documents for withdrawing suits or appeals or

petitions with permission to institute fresh suits etc. For

signing an
said matter and for taking copies of paper form the Record and

d'filing petitions of compromise in connections with

I/We further say that any act, done by my/one said Advocate or
Advocates or by any of them after accepting this Vakalatnama,

shall be considered as my/our true and lawful act.

And I/we further hereby agree and undertake to pay the
said Advocates his or their fees are settled and all others
sums that may be necessary to carry out the requisition of the
Court and otherwise to enable the said Advocates to conduct
property. Falling which the said Advocates after notice to
me/us will be liberty to withdraw form the further conduct to

the case.

IN WITNESS WHERE OF 1/We sign and execute this Vakalatnama

on this the...@.l.... day OnN...AMeo. 2025 - 4 4
E AL
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